
IN THE CENTRAL ADMINISTRATIVE TRIAUI 
AHMEDABAD BENCH 

O.A. No.4371gg2 
T.A. No. 

I)ATE OF DECISION 	2-993 

Shrj Ajrneri M.S. 	 Petitioner 

Shri 	OZA Advocate for the Petitioner(s) B.J.  

Versus 

Union of India arid 	e 	Respondent 

Shrj Mcil Kureshi 
	

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	N.B. Patel 
	

Vice Chairman 

The Hon'ble Mr. 
	V. Radhakrishnan 

	 Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Ajrneri M.S. 
JI0 PCM Installation, 
"Sagar", 2001, 
Saiyedwada Dhal, ihanpur, 
Ahrnedabad. 

Modi A.J. 
JI0 Project, 
Divisional Engineer Telecom, 
OFC Project Divsioi-2, 
Microwave Building, Ahmedabad. 

Hathibhai A.Y. 
JIO, Dahodi Nusuim Society-'A' 
Vejalpur Road, Godhra (P.Ms) 389 001. 

Mehta R.R 
jio oc 
New Tiephone Exchange 
Vapi. 

Joshi M.P. 
JID- M,4J, 
Telephone Exchange Quarter, 
(harnbhalia, Dist. Jarunagar. 

lrjvedj L .N. 
J'IO M/W Microwave Station, 
Jetpur 360 370 

Parrnar N.L. 
Jie uip Sarnana, 0/0 Microwave, 
Jamnagar. 

Advocate Shri R.J. Oza 

Vers us 

Union of India 
Notice to be seved hrugh 
The Secretary, Ministry of 
Communic:Lions, Department of 
1e1ecorninunjcatjons, Sanchar Ehavaji, 
New Delhi. 

Fne Chief General Manr ., 
Guj arat, 
Telecom Circle, 1thapur, 
Ahrnedabad. 

The General Manager, 
Ahmedabad Telecom Districti 
Ram Niwas Building, Ianpur, 
Ahrriedabad 380 001. 

Aoplic ants in 
O.A. 437 of 1992. 

Respondents in 0. . 437/92 

Advocate 	Shrj Alil 1.ureshi 



ORAL JUDGEMENT 

In 

O.A. 437L_1222 
	 Date: 24-6-1993 

Per Hon'ble Shri N.E. Patel 	Vice Chairman 

The claim made by the applicants inOriginal 

Application is similiar, if not identical, as the claim 

made in O.A. No. 548 & 567 of 1991, before the Ernakulam 

Bench of the Central Administrative Tribunal.The C.A.T 

Ernakulam Bench, has allowed the claim made by the 

applicants before it. We are in respectful agreement 

with the judgement of the Ernakulam Bench in the 

aforesaid two original applicatiobdeCided by it. 

2. 	We, therefore, allow this application and 

direct the respondents to make payment of daily allowance 

to the applicants for the period for which they were 

under training efter promotion to the higher post of 

J.T.O. Respondents are directed to comply with this 

order and make payment to the applicants within eight 

weeks from the receipt of a copy of this order by them. 

No order as to costs. 

Ck - ---- 
(V. Radhakrishflan) 

Ment,er (A) 

(N.B. patel) 

Vice Chairman 


